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SHRI F. A. AHMED : The idle capac-

ity of the public undertaking has also to be
removed.

SHRI S. K. TAPURIAH :
hear the reply.

T did not

SHRI F. A. AHMED : I said not only
because that is the reason. but if there is
idle capacity in the public undertaking and
that public undertaking can undertake pro-
duction of that item, it will certainly be
given preference.
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE DEP-
ARMENT OF SOCIAL WELFARE (SHR1
M. YUNUS SALEEM) : (a) Yes, Sir. (The
ballot papcrs are signed on thc back by the
presiding ofticers of the polling stations be-
fore the commencement of the poll and not
by the polling officers as mentioned in the
question).

(b) No, Sir.

(¢) Docs not arisc.
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I¥ @ w faar arar § W N odee
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IF 9T WA G 70 0L (FAEER)

MR. SPEAKER : The whole procedure
nced not be cxplained now. He may answer
the specific question put by the hon.
Member. The hon. Member may repeat his
question.
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THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : This system that the presiding
officer shall sign on the back of the ballot
papers has been introduced to sce the bogus
ballot papers are not used later. The que-
stion is, suppose the presiding oflicers also
misbehave ? There have been no complaints
received. My colleaguc was saying that
apart from the presiding officer signing on
the back of the ballot papers, there is
provision for scaling the ballot boxes etc. 1f
even in spite of all these precautions, there
is misbehaviour, then it will be time enough
to consider what further should be done.
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SHRI SURENDRANATH DWIVEDY :
That was submitted to thc Election Com-
missioner also.

SHRI GOVINDA MENON These
arrangements have been seen to work prop-
erly. If even in spite of these, there has
been misuse and misbehaviour, we shall
consider what further to do.

SHRI SURENDRANATH DWIVEDY :
It was a specific instancc that the hon.
member gave.
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SHRI GOVINDA MENON : This is
an allegation of misbehaviour and 1 am
sure the clection tribunal will go into it.
The allegation is that at the time of count-
ing when the signature was found missing,
it was given by the presiding officer. That
is certainly a case of misbehaviour,
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MR. SPEAKER : Thesc arc all irrcgul-
arities which must come to the noticc of
the Election Commission.

SHRI GOVINDA MENON If the
agents did not come in time, the clection
process cannot wait for their arrival.  They
have to report in time.  Very few complai-
nts have been received.

SHRI S. KUNDU : At the timc of
clections, when a voter comes before the
presiding officer, he presents a slip and the
presiding officer gives him a ballot paper
after making an cntry in the voters’ list.
When therc is an clection dispute and
when the ballot papers arc inspected, it
could casily be found out with the help
of that list as to which voter had voted
for whom. Is the hon. Minister thinking
of any amendment inthe Law and rules
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to maintain the secrecy of the ballot
because the secrecy to a large extent is not
maintained in this process ?

SHRI GOVINDA MENON : When
there are election petitions, sometimes the
boxcs are opened when some allegations
are probed into. It is true that in cxcep-
tional cases thc secrecy of the ballot is
violated by the judge because he has to
know whether a certain person who is
really a voter did receive the ballot paper
and voted. But these arc all exceptional
cases.

SHRI D. N. TIWARY : In the mid-
term elections, two things came to light
in Bihar. Several ballot papers were put
in boxes unsigned. Secondly, in somc
cascs the number of ballot papers in the
boxes were more than the number of
voters there. Have such complaints bcen
received by the Government and if so are
the Government going to enquirc into
them to devise ways and means to stop
them ?

SHRI YUNUS SALEEM : We have
not received such complaints so far. If
complaints are received, cnquirics will be
madec.
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MR. SPEAKER : This is Question
Hour. You can only put a question.
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SHRI GOVINDA MENON : In the
light of the allegations made by the hon.
Member from Kashmir, I shall request the
Chief Election Commissioner to bcar in
mind the suggestions madc by him.

SHRI GULAM MOHAMMAD BAK-
SHI : Ask him to go to Gulmarg or
other places where clections are held, not
to Pahalgam.

SHRI BISHWANATH ROY :In view of
the fect that in some parts of a state during
the last mid-term pole the poor voters,
especially Harijans, were compelled under
threat not to go to the polling-stations or
polling ccntres and get the ballot papers.
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May 1 know whether the Government is
having any proposal under consideration
for avoiding this sort of compulsion under
threat to life and property of the voters ?

SHRI M. YUNUS SALEEM : This
question does not arisc out of the main
question,

SHRI PILOO MODY : Sir, the sccrecy
of the ballot is the first charge on any
democratic clectoral system. The Law
Minister, in an answer to a supplementary
put by Shri Kundu, has said that only in
rarc cases where it is nccgssary to prove
what happcned to a particular vote that
the judges can find out. It is a known fact
in this country that elections are not by
secret ballot : as a voter approaches the
polling booth, he is handed a ballot paper
and the number on that ballot paper is
registered against his name on the electoral
rolls, with the result that it would always
be possible for a vindicative Government or
a vindicative officer or a vindicative Minister
to find out, if he so desircs, who voted for
whom. Thercfore, 1 think this rather
nclarious practice  of jotting down the
number against thc name of voter in the
clectoral rolls has to be discontinued, or
alternatcly, the number on the ballot paper
itself--not on the slip but on the ballot
paper itself-should be omitted. T hope
the Law Minister will say whether he
would take any action for sctting right this
particular anomaly.

SHRI GOVINDA MENON : The
papers  regarding  the  election, after
counling, are all scaled and kept under the
custody of th: Election Commissioner. It
is only in rarc cascs, of a casc going to an
clection court an . the scrutiny of the ballot
paper becomes nccessary--it is in thos:
cascs alonc--that the identity of the
voter will be known.

SHRI PILOO MODY : Sir, he has
completely missed the point. It is not
whether it is or is not possible ; the fact is,
it is possible and therefore, it does not
assure secrccy.

=N afger s@Q: Faq qEA,
gAT agi #€ AngH 9T TATT H ag Jey #
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SHRI BAL RAJ MADHOK : Sir there
are two specific allegations made : one is
that in certain cases, the presiding officers,
whether they sign the ballot papers or not,
take them in such large numbers or indiscri-
minately, or somebody puts pressure on
them, that they almost give away all the
ballot papers that they have with them,
without caring whether all thosc voters
have come or not. And that is whya
number of cases have arisen in Bihar and
others States. It has also come to mcan
that wherc the total votes are 900, the
number of ballot papers are almost 900 or
sometimes even more. This means that
the presiding officer does not usc his
intelligence or is pressurised.

The second allegation is that sometimes
the presiding officers are cajoled or pressu-
riscd to remove all the polling agents of
other parties so that onc party which is
dominating there or which is in a majority
there can come and brin anyone, whether
he is a voter or not, and get ballot
papers for him and put them in the ballot-
box. These are two specific grievances or
complaints which have come. May I know
what thc Government is going to do to
remove this,

SHRI GOVINDA MENON : These
are manifestly malpractices, and these can
lead to an clection petition, Beyond that,
what am I to say ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : (a) No,
Sir.

(b) It is not physically possible or
practicable for the Government to make
transport facilities available to each and
every voter on the polling day. However, the
Election Commission are cxamining pro-
posals to combat the evil relating to illegal
hiring or procuring of vchicles.
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